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Both the lsarned counsal susmit that as the facts and
issues In the  aforesald ey Original  Applications are
identical, =0  they have been taken wup For hearing together

and are alszsn being dispossed of by a oommon order .

2. The applicants state that they have besn working
with the respondents for a number of wears, some as much  as
12 wears webt their services have not been regularissd.

dcceorading  to  them, all of them have been granbed temporarsy

abatus  in 1993 in pursuans:s of the earlier directiorns of Lthe

_—

Tribunal in 0,48, 1296,/89 demidwd on 5.2.1993 {(Snnesxure 420,
Dr.  Surat 3ingh, lesarned counﬁei has submitted that in spite
of having been conferred with the "temporary status” in terms
of  the2 DOPET 2oheme which oame into foroe woe F. 1.9.1T9R3
nothing  further has been done by way of regularisation of
their services against the posts of Group D7 . With regars
ta the prayer for a direction to pay the applicants” arrears
and consecuantial bernsefits in terms of the recommendations of
the Sth Pay Commission dus from 1.1.1996, learned counsel has
submitited that during the pendency of thess 0_As, the SEame
hane bmen  paid. With regard to a direction +to the
responcdents o pay the applicants, as is being paid to  the

regular  emplovess by way of “equal pay For equal work” from

A

the wery date of joining the jok, this olaim iz unterable
t

becauss admittedly the applicant: are  aovernsd by the

§,

aforesaid Sohems and thers is ro dispute that they have been

paid  in berms and conditions of that Scheme . This olaim,

tadi

therefore, also doss nobt survive During hearing, it was

stated that: the arrears  of pay  in terms o F ez

e




__ o

-

in  accordance with the Rules and imetructions and that olaim
2lao doss ot survive .

PO

3 - The respondents in their reply  have aubmitted

rhat they have complied with the orders of the Tribunal i OA

129889 by granting Ttemporary status” to the applicarts as

and when they becams sligible for this benefit. They have
further submitted that tThey hack constitubed an Expert
Committees in  pursuance of the directions of  the  Tribunal
dated 7.10.1994 in CF 117/%4 in D.A1298/8%.  This Commd e

e e
osts L85

has  recommencad that  out of 5% posts ol 45

Swespers  and 21 Beldar/Cooli) Grous O oare bo be Filled in

-

accordance with the rules and instructions on the sk dect and

they have already initiated necsssary action im this regard.

x

They hawe, therefore, submithed that only 57 posts of  Eeoup
" and D7 hawve been ocreated as per the recommendations  of
the Expert Commnittes and they ars considering the olaims of
257 casual labourers who hav@ ~men conferred temporary status
and  they will regularise these peoople in cus  oourse. e
Burat Singh, learred ocounsal has, howgver, sukanitted that the
number of posts which the r@émond@nt% hawe stated is far oo
less  and it is evident from the fact that they have emplovad
several hundred casual labourers and the need is for far nore
nunber of posts . He has also submitbed that swven by the
order  dated 2811999 the responcents have granted  annual

incremsrts bto as many as 320 daily wage casual labourers with

temporary status,  which includes the applicants (Annexure

ry

PR-1 to  rejoinder Ffiled in 0.4, 51499} Therefore, the

learned counsel  Forr the applicants has  submitted that  a

direction may be given to the respondents to reconsider the

whole issue and bo take steps for oreation of mores posts so

precommendations of the Stk Pay Commission have also been paid /27

T




-

that a larges number of the applicants could be Fregularisaad in

-

their service in those posts who are still continuing to work

with them.

. From the facts mentiornsd above, it is sesn  that
the responcents have  granted temporary status  to  a much

larger number of casual labourers than the posts which  they

hawve oreated as Group 07 against  which  they oould  be

regularised  later on.  Prima facie, therefore, there appears
o be  an imbalance  in the nunber of persons working  on

temporary  status  basis  as casual workers in terms of  the

atforesald Sochens who could e considered for  regula
in Group D7 posts also under the Schems. It is, therefore,
for  the respondents to reconsider the whole issue  and if
necessary  obtain the sanction From the competent authorities
for  oreation of moré posts in Grous 07 as it appears From

>
1

the reply itself that they are, in fact, emploving seweral

a

hunclreds of casual labourers who are requiced for dia“harge

Wy
(Ts

P

of their responsibilities.

5. The aforesald D.oAs (0.4 429799 and 0.A.514,/9%)
are acoordingly  dispossd of  with a direction to the
respondepts to re-consider whether more posts in Group D7
should not  be created in théir office, taking into acoount
the  facts and circunstanoss so that the DOPAT Schems  cated
1.2 1993 iz more effectively implemsrted. Mo ordsr as  to

L
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Let a ocopy of this ordsr be kept in DUA.S14/99.
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